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I f£2.7.96 Heard Shri N. Sarkar learned counsel for ﬁf’ R@gm /fg/
the applicant, The grievance in this petition
is that the impugned suspension order dateg

11,11.1995, Annexure-3, be declared illegal amd

tOo direct the Respondents to forthwith reinstate

the applicant,
The grievance of the applicant is that
even after seven months of the order of suspension E"( Adm). g
w ' .

_ there is no encuiry and no chargesheet has been /V\ '
issued to him, He also states that no Subsistence @4
Allovance is being paid to him in view of zule /ﬁ/(' Bm\d,\
A . |
Q‘qz)?yqfl’ 9(3). Without initiating any proceeding,
; / Respondent No,4, it is stated, has directed
(. recovery of an amount of ., 21,690/-(§lready
recovered from the applicant) on the allnrgafion
that this amount was misap pvropriated by the
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applicant, This 1s highhanded @ct amd aroitrary)

AS the applicant has nct exnausted the departmentfal

rewedies availaoble, I direct him to place all his
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grievances in a representation to Respondent
NO,2 i.e. Superintendent of post Offices,
Aska Division, Aska, Respondent No.2}shall

! . examine the grievances of the agpplicant, go

<

into the suspension order and if he is satisfied

b that there is no basis for the order of suspension,

.

. .o, A4S i
he may reinstate the applicant, It heTsatlsf1e4 that

thereafe other valid grounds for keeping the applicant

under put off duty xssex ,he can do so and issue a
Oxfprcli AR

t . chargesheet and conduct an enqguiry. The representation
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shall be disposed of within a period of four weeks

S i

from the fate of presentation of a representation
be fore him, The applicant 1is advised to present a
celf contalned representation tothe Respondent NO,2

| within ten days from talay. Respondent NC,2 shall-

also give a personal hearing to the applicant before

! passing an order on the representation., If the

order adversely affects the interest of the applicant,

NS
J\&' . it should pe a reasoned and speaking order, sShri s.cC,
] 1

N ! samantray learned additional Standing Counsel for
the Respondents is present and is heard,

Now the Su reme Court has held that-Rule 9

T B IR

i (3) is uncombitutional and accordingly directed the
|Department to frame necessary rule in substituting
Rule 9(3). If Rules have been framed amd there is a

provision for grant of Subsistence Allovance the saie

ishall be allawed to the applicant and this should be

put as a part of the representation whici would be

disposed of by the Respondent No, 2,
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